
()A, No. 	5/07 

ORDER DATED 25th  NOVEMBE2008 

C oraju: 
Hon' ble Shri A..K. Gaur, Member (J) 
Hon' ble Shri. C.R. Moiiapatra Member (A) 

H card Mr. B. S. Tripathy, Ld. Counsel for the applicant 

and MrDi< Behera. Ld Counsel for the Respondents. 

2. This Orgma1 Application has been filed by the 

applicant challenging the order dL25, 08.2007 Arinexure-AJ) I) 

passed by the Chief Engineer (Respondent No. 1) in. rejecting the case 

te apphant for CXCflipt1ifl fruni ayment of interest on gratuity. 

. Hai 	J   	the parties andv '  

having carefuJly,  gone through the appeal of the applicant (Aninexure-

A)8) praying for exemption from interest on gratuity amount fhr the 

period from 1988 to 2007 to the tune of Rs.4176.50, we are of the 

view that the grievance of the applicant might be redressed if a 

direction be given by this Tribunal to Respondent No.1. to reconsider 

the applicant' s appeal Ann exure- A18 dated 05.07.2007 within a 

specified time, taking into account the facts: and. circumstances which 

entailed delay in paylllei1t of gratitutv t 	the applicant. We 

accordingiy quash the orders under Annexures-AJ10 and All I and 

direct the competent authority to reconsider the applicant's appeal 

Anexure-A!$ dated 05 07.2007 afresh taking into account the 
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gne\rance of the appicant On humanitarian approach. and pass a 

reaoned and speaking order within 03 months from the date of 

receipt of copy,  of this order. Ordered accordinIy. 

4. With the above observation and direction, this 

Original Appiicatjon ik disposed of No costs. 
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ADMiNFkAT1VE ME'iBER 

	
JUDICIAL MEMBER 
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